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SIXTY-SIXTH REPORT OF THE COMMITTEE ON PETITIONS
(SEVENTEENTH LOK SABHA)

INTRODUCTION

|, the Chairperson, Committee on Petitions, having been authorised by the
Committee to present on their behalf, this Sixty-Sixth Report (Seventeenth Lok Sabha) of
the Committee fo the House on the Action Taken by the Government on the
recommendations made by the Committee on Petitions (Seventeenth Lok Sabha) in their
Forty-Ninth Report on the representation of Shri Umakant Mishra requesting for release of
payment by Titagarh Wagons Limited.

2. The Committee considered and adopted the draft Sixty-Sixth Report at their sitting
held on 02 February, 2024,

3. The observations/recommendations of the Committee on the above matters have
~ been included in _the Report.

NEW DELHI; HARISH DWIVEDI
o Chairperson,
Committee on Petitions

02 February, 2024
13 Magha, 1945 (Saka)
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REPORT

ACTION TAKEN BY THE GOVERNMENT ON THE RECOMMENDATIONS MADE
BY THE COMMITTEE ON PETITIONS (SEVENTEENTH LOK SABHA) IN THEIR
FORTY-NINTH REPORT ON THE REPRESENTATION OF SHRI UMAKANT
MISHRA REQUESTING FOR RELEASE OF PAYMENT BY TITAGARH WAGONS

LIMITED.

The Committee on Petitions (Seve_n_teenth Lok Sabha) presented their Forty-
Ninth Report to Lok Sabha on 9 August, 2023 on the representation of Shri Umakant
Mishra reques_ting for release of payment by T_itagarh Wago_ns Limited.

2. The Comrnrttee had made oertaln observatlons/recommendatrons in the matter
and the Minist 1y of Raitways (Rarlway Board) the t\/hmstry of Defence (Department of
Ml.rtary Aftalrs) and the Ministry of Micro, Smal! & Medium Enterpnses were asked io
implement the :recommendations and . furnrsh therr aetlen taken replies thereon for
furthor consrderatron ot the Commrttee AR
: Ar ron Taken Replres have ernce been received from the I\/Iln:btry of Ranwaya
(Raltway Board) and the Ministry of Defenc,e (Department of Mltrtary Affans) in respect
of the observatrone/recommendatrons contalned in the, aforesard Report However |
the. Actlon Taken Replres have not been recerved from the I\/Irnrstry of Micro, Smatt &
'\/tedrum Fnterpnses The. observatlons/recommendatlons made by the Commrttee
and the replies. furnrshed thereto by the Mzmstry of, Rallways (Railway Board) and the
Minretr,/ of Defence (Departmen ot I\/lrhtary Affarrs) are: detarted in the succeeding
paraqra'ths R -

4 In paragraphs ?’3 24, 25 26, 27 and 28 of the Report the Commrtree had :
observed/recornmended as fottows . |

 Ensuring timely oavme_nt to the M_r'cro.and Small Enterprises
“The Committee "while meﬁoulouély examining ‘the representation of Shri

- :Urmnakant- Mishra requestrng for release -of payment by Titagarh Wagons

o
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Limited vis-a-vis the information furnished by the Ministry of Micro, Small &
Medium. Enterprises vide Office of the Development Commissioner (Micro,
Small & Medium Enterprises) Letter dated 21 June, 2022 addressed fo the
Managing Director, M/s. Titagarh Wagons Limited and endorsed fo the
Committee on Petitions Branch, Lok Sabha Secretariat, note that Section 15 of
the Micro, Small and Medium Enterprises Development (MSMED) Act, 2006,
unambiguously stipulates that MSME dues are ought to be paid within 45 days
from the date acceptance of goods and/or services. Section 15 (Liability of
buyer to make payment) under Chapter V of the MSMED Act, 2006 on
‘Delayed Payments to Mrcro and Small Enterprises’ states as under -

1.

Where any supp!rer supphes any goods or renders any services to

...any buyer, the buyer shall make payment therefor.on or before

'_ _ the date agreed upon between him and the supplrer in wntmg or,
__'where there rs no agreement rn thrs behalf befere the appornted _

Provrded that in no case the perrod agreed upon: between the

'-supplrer end the buyer in writing shall exceed fody~ﬁve days from .

o 'the day of aceeptance orthe dey of deemed ecceptance

Fun?her Sectron 18 (Reference to Mrcro and Smal/ Enterprrses Fecrlrtanon_ h
Councrl) of the Act rbrd sfates es under— -

| .18.

o

Notwrthstandrng enythmg contarned in any other law for

- the time being in force, any party to a dispute may, with
“regard “fo -any amount due -under section 17, make a

reference to the Micro and Small Enterprises Facilitation
Council,

On receipt of a reference under sub-section (1) the
Council shall either itself conduct conciliation in the matter
or seek the assistance of any institution or centre
providing alternate dispute resolution services by making a
reference to such an institution or centre, for conducting
conciliation and the provisions of sections 65 to 81 of the

- Arbitration and Conciliation Act, 1996 (26 of 1996) shall
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apply to such a dispute as if the conciliation was initiated
under Part lll of that Act.

(3)  Where the conciliation initiated under sub-section (2) is not
successful and stands terminated without any seftlement
between the parties, the Council shall either itself take up
the dispute for arbifration or refer it to any institution or
centre providing alfernate dispute resolution services for
such arbitration and the provisions of the Arbitration and
Conciliation Act, 1996 (26 of 1996) shall then apply to the
dispute. as if the arbitration was in pursuance of an

. arbitration agreement referred to in -sub- sectron (1) of

_sectron / of that Act : :

‘ {4) Notthhstendrnq anythmg contamed in any other Iaw for
. the time being in force, the Micro and Small Enterprises

~© . Facilitation Council or ‘the - centre providing - alternate

- -.dispute resolution setvices shall have jurisdiction fo-act as

..an Arbrtrator or Cone:hator under thrs seciron rn a drspute

buyer !ocated anywhere in Indre
o (5). - Every. reference made under this section shall be decided
o within a. perrod of nrnety days from the date of mekmg.
- '; -such. areference [ 2 S

7 ”'_.Besed on the provrsrons the Commrttee fuﬁher note that there exrst express

- - provision(s). -for establishment . of -Micro " and- Small -Enterprise - Facilitation

- Couneil by the State Governments. which acts as ‘Dispute Resolution Forums
. for MSMEs, including those related to delayed payments for their settlement
upon getting such references, frlrngs applrcatrons efc., under the MSMED Act,

2006.

in this context, the Committee .also ackhowledge that the Ministry of Micro;
Small & Medium Enterprisés have issued various instructions and notifications
to the Central Ministries/Departments/Central PSUs and State Government
Departments fo ensure timely: payment to the Micro. and Small Enterprrses
Further, the detan’s of application(s) filed by the Entrepreneurs/MSl: Urm‘s
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regarding delayed payment issues and the status thereof are supposed to be
uploaded/updated on the MSME-SAMADHAAN Web Portal (Delayed Payment

Monitoring System).

Needless to mention that the Micro, Small & Medium Enterprises -Sector,

particularly the Small Scale Industry or the Small Enterprises sub-sector, has
emerged as a highly vibrant and dynam:c sector of the Indian economy over
the last few decades. As the Small Scale Industry/Enterprise Sector has been

emerging as an engine of growth in most of the developed and. newly
industrialized countries, India’s vision of emerging as an economic super power
in the 21t century could be realized through effective promotion and
development of this specific Sector.” Over the years, the Government of India
- have been supportmg the Small Scale Sector through various policy measures
_- -:_WhICh acted as a cata/yst in promotmg this Sector in order to make it more
growth ~orienfed “and enable it to withstand -the pressure from global

i 'competitfon Asa matter of fact, the recently launched 'Atmanirbhar Bharat

- -Abhfyaan or-Self- Reliant India Movement by the Government of India also
" envisages various. pohcy measures through stimulus packages, tranches, efc.,
“to the MSME: Sector for n‘s rewva! dunng and post the Cowd 19 pandem:c .
per:od & _ i s

“dn thf., backdrop,_:t is evident: that the issue of delayed payment of dues
* ““particularly to the Micro and Small Enterpnses (MSEs) would pose as a threat

to the growth and development of the MSME Sector, as a whole. The issue of
delayed payment, being one of the major post sale problems, therefore, needs

"immediate - attention “of the ~Government and “other “stakeholders. In the

conSIdered opinion of the .Committee, ‘the Government, whose role has fo be .
" that of an effective and efficient facilitator in creating a conducive environment
for MSME businesses to thrive, must.intervene through appropriate policy
measures/formulations for effecting prompt payment to the MSEs so that fair
and transparent dealing in the matters of payment as well as friendly relations
amongst Micro and Small Enterprises/Entrepreneurs can be ensured, which
are indeed key to the success of any business. In this context, the Committee
urge the Ministry -of Micro, Small & Medium Enterprises to ensure strict
compliance of the refevant provision(s) under the Micro, Small and Medium
Enterprises Development (MSMED) Act, 2006 and the Rules, Guidelines,
Instructions, etc., made thereunder.regarding delayed payments fo the Micro
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and Small Enterprises (MSEs). Further, the Office of the Development
Commissioner for Micro, .Small & Medium Enterprises should- constantly
monitor the implementation of various policies and programmes of the
Government for the promotion ‘and development of MSMEs in the country.
Besides, the Ministry should also liaise with the Departments concemed of the
Central and State Governments/PSUs in order to ensure that the Micro and
Small Enterprises Facilfitation Councils, which act as Conciliator or Arbitrator for
settlement of outstanding dues between the parties, are effectively working and
are being monitored properly and constantly, both at the Cenfral as well as at

the State fevels. In addition fo these, the Ministry should also issue necessary
_Gurdehnes Instructions, etc., to all the Central MrnrstneS/Departments/bentml
PSUs and also to the State Government Departments concerned for resolution
- of issues regardrng non-payment/delayed payment of dues to MSEs in a time

bound manner while ensuring that.the details/status of the same are updated

-on the MSME—SAMADHAAN Web Portal on a regular basrs

} The i\/tmistry ot Rallways (Ra;lwav Board) tn_ _t_he_|_r:'_a_ct|_o__n .take_n _re_ply_,_-have

oubrmted astoliows SRR TR

: "It has* already been stated that the issue of non-payment of brtts of Shree Qar

PUJa Lnterpnse (SSPE) by Mis. Titagarh Wagons Ltd. . TWL) is then rnterr'ef
matter and Mrnrstry of Rartways is not rnvolved in thrs case L -

In paragraphs 29 30 31 32 33 34 35, 36 and 37 of . the Report the

Commlttee had observed/recommended as follows:-

_Ensunnq nromnt pavments to the Sub Contractor(s) bv the Marn Contraetor in.
the MSME Sector - ’

“The: Commrttee after parnstakrngly going through the rssues/pornts ra:sed by
the representationist; Shri. Umakant Mishra, in his representation and
examining the same in the light of comments furnished thereon by the Ministry
of Railways (Railway Board) and the Directorate of Armament & Safety
Equipment (Air Headquarters), Ministry of Defence, note that Mss. Titagarh
Wagons Limited is being awarded contracts by the Indian Railways for supply
of finished wagons to be manufactured in the premises of M/s. Titagarh
Wagons Limited and by the Indian Air Force {IAF) for commissioning ‘and
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installation of Integrated Field Shelter at 11 Air Bases. However, as per the
averments made by the Ministry of Railways (Railway Board), the issue of non-
~ payment of bills of M/s. Shree Sai Puja Enterprise by M/s. Titagarh Wagons
Limited is their internal matter and Railway Board is not involved in this case.-
Further, as per the averments made by the Directorate of Armament & Safety
Equipment .{Air Headquarters)/Ministry. of Defence, Indian Air Force had
although entered into Contract vide Contract No. B/28704/NBC-5/GS/WE-
6/D(GS-IV)/TWL dated 25 September, 2014 with M/s. Titagarh Wagons
Limited, Kolkata for commissioning and installation of Integrated Field Shelter
at 11 Air Bases. However, the IAF was not in any contractual obligations with
respect to any business transactions with the representatronrst ‘Shri Umakant
"“Mishra, the sole proprietor of Shree Sai Puja Enterprrse ‘Khardah, 24

~ Parganas, (North Kolkate) as. therr contract was only wrth IVl/s Trtagarh

“Wagons errted

The Commrh‘ee however note from the submissions- made by the
" representationist, Shri Umakant Mishra, in his representatron that an amount
to the tune of around Rs. 9 crore is pending on the part of M/s. Titagarh -
Wagons - Limited for_supp{y of fabour/goods -and services. rendered by his

"' Company, ie.;M/s. Shree Sai ‘Puja Enterprise. The representationist, Shri

~Mishra, has therefore requested for releasing his rightful dues by | Ms.. Titagarh
Wagons Limited so that he ‘could ‘fulfill his statutory obligations.in terms of
paying all the outstanding GST dues and other liabilities such as salary, PF
and ES|-dues, efc., towards his employees/workers who, are dependent upon
his Company for therr Irve/rhood : :

Juxtaposrng the aforementroned averments made by the Mrnrstry of Railways
(Railway Board) and the Ministry of Defence with the solemn submission and
request made by the representationist in his representation, one aspect
‘becomes evident that M/s. Shree Sai Puja Enterprise had been, in fact, hired
by M/s. Titagarh Wagons Limited for supply of labour/goods and services .
and/or for execution of works eventually meant for Indian Railways and Indian
Air Force. | |

The Committee while noting the grievances of the 'representatr'enist, Shri

Umakant Mishra about the non-payment of outstanding dues by M/s. Titagarh
Wagons Limited to M/s. Shree Sai Puja Enterprise are dismayed to note that
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the Ministry of Railways (Railway Board) and the Ministry of Defence, though
not being the Principal Employers, have failed to ensure the timely payment by
their main supplier, ie., M/s. Titagarh Wagons Limited to its sub-contractor,
ie., M/s. Shree Sai Puja Enterprise in spite of the goods and services
supplied/provided by M/s. Shree Sai Puja Enterprise to M/s. Titagarh Wagons
Limited to the best of their ability even in the restrictive situation during Covid-
19 pandemic period, M/s. Titagarh Wagons Limited have faifed fo release the
outstanding dues. The representationist, Shri Mishra has also informed that the
. inordinate delay in releasing the payment by M/s. Titagarh Wagons Limited had
led -to serious functionalioperational as well as financial hardships to the
representationist such as non-payment of Goods & Services Tax, non-
.compliance. of various -statutory. obligations like defayed payments of salary to
- the employees workers/labourers, vendors, etc and deposrtmg employers

share of Prowdent Fund ES! dues efe.

As far as ’Lrabrlrty of buyer to make payment to supplrer vis-a- vrs problem with
_regard to non-payment or delayed payment in the Micro and Small Enterprise -
- -Sector is.concerned, the Commiftee are of the view that the intents behind
o mcorporatron of. Sectron 15 in the Micro, Small and Medium Enterprrse

,.-'_'._Development Act, 2006 which provrdes tor payment of: MSME dues by the

.. buyer to the supplier within 45 days from the day of acceptance or the day o!

¥

| “deemed acceptance for supplymg any. goods or rendermg any services, would

| ~not serve the purpose.unless the. main contractmg frrm(s) ‘make. prompt

payment to its sub-contractor(s) for supplying any goods and/or. hiring their

- .Sservices, thereby makrng the Act ibid as a Whole or the Rules made thereunder

- ;meffectrve

The Commlttee feel that the Government should set-an example of being a
good employer by not only ensuring timely payment to its main contracting
firm(s) on one hand but also af the same time ensure expeditious release of
the payment by the main contracting firm(s) to the sub-contracting firm(s) so
that the poor labourers/workers who had been employed by any such sub-
contracting firm(s) should not be deprived of their legitimate rights in terms of
their remunerations and end up becoming the ultimate pitiable sufferers.
Besides, it should be an endeavour of the Government to be an effective
facilitator for time bound resolution/settlement of issues/complaints regarding
non-payment or delayed payment of outstanding dues through various existing
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Alfernative Dispute Resolution Mechanism(s), statutory.or otherwisé, which
would enable settling of any dispute without getting into the intricacies of the
Court thereby saving precious time and resources. This would not only obviate
the unnecessary and avoidable litigations but would also reduce the burden of
our Courts.

Indian Railways, being the single largest and the most extensive employerin
the Country which provides direct or indirect employment to millions of people
and secondly, the Indian Air Force which is an Organisation of strafegic
fmportance havmg connotation of National Security, are indeed the face of the
Government. As. these Government Organisations ‘have been -availing the
“-services of M/s. Titagarh ‘Wagons Limited for. supply of goods/serwces any

| "-*"complamt(s) by the third party contractor(s) against' M/s," Titagarh - Wagons

Limited, would eventually dent the reputation of the Govemment in terms of
“accountability and professionalism as the Supplied goods or . rendered

| E serwces/works are ultimately meam‘ for the Government

-+ whenever the Main Contractor-enters into any formal agreemenf Wffh the Sub :

-_3:'Notw;rhsz‘andfng the foregomg stfpulatfons the Comm:ttee are of the view: that

. * Contractor(s) for execution of work or-supply of goods/services, it st
L *ensured by the Govemment Authormes concerned that the aqreement ‘Shall

L C/@arly define the scope -of work’ supposed to be carried out by the Sub-
?;-';-'.Contmclor(s) beSIdes the terms: and. COHdItIOHS in. fegard to payment in an
- “Unambiguous manner. ‘In-this “context, the  Committee recommend’ that the

~Ministry of Railways (Railway Board) and the Ministry of Defence- (Department
of Military Affairs) should explore the feasibility for formulating a mechanism
whereby, the Principal Employer/Buyer could obtain a written declaration from
their Main Contractor(s) to the effect that the payments are released promptly
to their Sub-contractor(s), failing which legal action would be initiated against
them including black-listing of such errant Contractor(s).  Such mechanism
would certainly act, on one hand, as a deterrent for such errant Contractor(s)
who deliberately delay the release of payments to their Sub-contractor(s) which
eventually cause unnecessary delay in execution/supply of contracted
work/goods and services and also. compromise quality thereof and on the
other hand, it would also act as a protective shield for the vulnerable Sub-
contractor(s) who do not find mention in the Contract/Agresment Documents
between the Principal Employer/Buyer and the Main Contractor(s)
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8.

In this sequel, the Committee further recommend that the Ministry of Railways
(Raifway Board) and the Ministry of Defence (Department of Military Affairs)
should ensure that the Rules/Guidelines regarding payments to Micro and
Small Enterprise under the MSMED Act, 2006 and Instructions/Notifications
issued by the Ministry of Micro, Small and Medium Enterprises from time to
time should be scrupulously followed and at the same time, their
implementation should also be monitored constantly by the Organisations/
PSUs under their control. The Ministry of Railways (Railway Board) and the

- Ministry of Defence (Department of Military Affairs), in this regard, are now
- required to work out on a workable mechanism to bring in fransparency -and
. resolving complaints related to payments to the Micro, Smell and Medium
:Enterprrses h:red by the Organrsatrons/PSUs under z‘hem rn a trme bound

manner G

7 -'The Ministry of Rallways (Raliway Board), in tfieir action taken reply, have -
submttted as follows-. o S _

"It has already been stated that the rssue of nori payment of-bills: of Shree Ser _

Pu;a Enterprise. (SSPE) by Ms. T:tagarh Wagons Lid. AT WL) Is: their rnterna :

matter and Ministry of Railways is not involved in this case. However as

;:-:drreoted by the .Hon'ble Committee .on. Petitions, -mediation effon‘s through
’meetrngs were. oarrred out by Mrnrstry of Rarlways but both pan‘res maintained
- their-stand . with claims/ counter claims/ legal recourse being taken by them.
'-_f--:-Detarlq of. medratron efforts and latest status is. summarized i in response to the
o observat:on/recommendatron made b y the Commrttee in pare 40 of their 49 th

.-Reporf" ' . o L .

The I\/Ilnistry of Defence (Department of !thtary Affalrs) in their aotlon taken

reply, have submltted as follows:-

"It is brought out that as per the extant provisions of Government
procurements, sub-letting of Govemment conlracts is. not alowed. It is,
therefore, submrtted that since the issue pen‘ams to all the Ministries of
Government of India, the CompetentAuthorrty may be directed to ook info the
aspect of authorizing sub-letting in Govemment contracts and thereafter, to
also consider incorporation of the clause in the Government contracts for
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9.

- obtaining a written declaration from the Main Contractor(s) as recommended

by the Committee.

Furfher, the Ministry of Defence ensures that the Rules/Guidelines regarding
payments to Micro and Small Enterprises under the MSME Development Act,
2006 and Instructions/Notifications issued by the Ministry of Micro, Small and
Medium Enterprises from time to time are followed by all the Services and
Orgamzahons under its administrative control. A ‘monthly return is sought from
all organrzanons/subordmate offices indicating summary of payments pending
as on 1st of every month to Micro, Small and Medium Enterprises (MSME)

“Which are’ due beyond 45 days of supply/services provided. The prescritad
'_'._-.format also ‘requires fo indicate reasons for pendency -and steps taken to
" facilitate early release of due payments to MSMEs. The status of payments is

centrally monitored on regular basis by Mm:stiy of Defence (Finance)."

| In paragraphs 38 39 and 40 of the Report the Commdtee had observed/

recommended as follows -

G ._'Amroable resolutron of pavment dlspute between M/s TWL and M/s SSPE o

_ L th rouqh med;anon and nedot;anon

“Based on the mformatfon furnrshed by the M:mstry of Rallways (Raf way
_-‘?_Board) ‘and the Dfrectorate of “Armament - & Safely . Equ:pment (Air

| "-:'-Headquarters) Ministry of Defence, the Committee note that in pursuance of
“the Committee's directions during the bnefmg meetmg held on 13 July, 2022,

with the representatives of both the Ministries, a meeting was orgamsed on 15
July, 2022 at Dilbagh Hall at Air Headquarters (Antyodaya Bhawan), CGO
Complex, New Delhi under the Chairmanship of Air Cmde ASE with respect to

~ the representation of Shri Umakant Mishra requesting release of payment by

M/s. Titagarh Wagons Limited, Kolkata, which was attended by the
representative(s)-of Indian Air Force, M/s. Titagarh Wagons Limited and Mfs.
Shree Sai Puja Enterprise. During the course of said meeting, the Chairman
had directed M/s. Titagarh Wagons Limited fo resolve the issue in a time bound
manner. Besides, another meeting was also arranged on 18 July, 2022 under

‘the aegis of the Ministry of Railways (Railway Board), wherein, efforts were

made fo bring, both the Firms/Parties across the table to enable them to sort
out their differences in an amicable manner. Subsequently, M/s. Titagarh
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Wagons Limited, in theif communication dated 19 September, 2022, had
submitted that they have cleared all the valid and legitimate dues of M/s. Shree
Sal Puja Enterprise.

In this connection, the Committee further note that another meeting was held
by the Indian Air Force with M/s. Titagarh Wagons Limited under the
Chairmanship of ACAS (Wpn) on 16 August, 2022 to check the progress of the
case, wherein, M/s. Titagarh Wagons Limited had confirmed that discussions
are being held with the firm for settlement of dues, as informed by the
Directorate of Armament & Safety Equipment (Air Headquarters), Ministry of
Defence. The Committee were informed by the Ministry of Defence. that M.
Titagarh Wagons Limited vide their communication dated 19 September, 2022

 had. ‘responded that the Company had paid ‘and cleared all the valid and

leg:trmate dues in respect to M/s. Shree Sai Puja Enterpnse and the claim.
made by Shri Umakant Mishra  was fictitious and without any supportmg .

) -_'-document(s) or Purc,hase Order(s) grven b y M/s Tn‘agarh Wagons I:mited

o :'_";The Commfdee acknowledge w:h apprec:ahon that rhe effons rnade by the
';Mniew of Railways (Railway Board) and the Mrnfstry of Defence for inviting
Lothe represenfam/es of Mfs. Tftagarh Wagons Limited and Wis. Shree" Sai Puia
'_'Enterpnse and arranging meenngs* for settlement of payrnent related dlspute at
. the behest of the Committee. Notwithstanaing the efforts made, it appears that
:both the firms are ‘not rnakrng ‘much headway on resoluuon of the dfspute
7 des p:te hav:ng discussions on three occasions. The Committee are, therefore,
- _of the opinion that both the Ministries, viz., the Minisiry of Railways (Railway
" Board) and the M:n;stn/ of Defence (Department of Military Affairs) should look
“* “into the matter b y not conﬁn:ng themselves to the technical or legal aepects bul

also applymg the pnnc;ples of natural justfc,e Itis des;rable that the Mirustries
Shoud endeavour to extend all poss:bje help and suppon‘ to ‘both the Pame<:
thle hawng sympatheuc and huianitarian cons:deratrons in order to resoive
the fong pendlng jssue amfcably and in a time bound manner so that small
enterpnses such as M/s. Shree Sai Puja Enterpnseo do not suffer due to non-
payment of outstandmg dues by the main contractors/bigger enterpnses and

‘at the same time, the poor Workers/Iabourers who are working with the small

enterprises/sub- -contractors al$o ‘should not suffer frorn financial difficufties due
to non-payment/delayed payment of salanes/wages While safeguardmg therr '
social secunty in terms of regular payments towards ESI and PF schemes The

R
N
)
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Committee, therefore, would 'like to urge the Ministry of Railways (Railway
Board) and the Ministry of Defence (Départment of Military Affairs) to adopt a
legally acclaimed approach by way of again inviting the representationist, Shri
Umakant Mishra, the Proprietor of M/s. .Shree Sai Puja Enterprise and the
Senior Executives of M/s. Titagarh Wagons Limited and arrange a meeting

- under their aegis so that their respective claims can be verified and the long
drawn payment dispute between them can be resolved amroably once and for
all through mediation and negotiation and also’ up to the satisfaction of both the
Parties. The Committee would like to apprised of the requisite efforts taken by

" both the Ministries in this direction and would also like to await the posrtrve
'outcome of thrs case :n the form of a fmal settlement " o

10.- :‘The I\lhmstry of Railways (Raﬂway Board) |n_:t_helr_aotton’-taken_ Tteply, have
submltted asfollows— R T

”As drrected by the Commrttee a meetmg fo resolve long drawn payment
. dispute through medratron and negotratron tothe satrstactron of both the parties
- was conducted on 24" August,.2023 at 15:00 Hrs. in the. chamber of FDRS(S)
s .f-.-Rarlway Board, Ministry of: Rarlways In. the meetrng held on 24m August 2023,
- Shri Umakant Mishra and the. representatrve of Mfs. Trtagarh Wagons Ltd,
- were. present Dunng the meetmg, Shri Umakant Mrshra rnformed that there
- has not been. any progress from. Ms. Trtagarh Side in makmg payment due to
~_him. It was stated by Shri Umakant Mishra that he had .met concemed
L authontres in. the office of M/s. Trtagarh and have handed over all hrs legltrmate
_”'}”-clatms for settlement on which after examrnatton by neutral party selected by
Mys. Trtagarh verbal assurance was given by Titagarh offrcrals for making due
:paymont after. consultation with _their top management However, the
. representative of M/s. Trtagarh denied any assurance of payment of any
.- amount to Shri Umakant Mishra as nothing was found to be payable and stated
_that on the contrary, there is counter claim of return of advance payment with
applicable interest from M/s. Shree Sai Puja Enterprise (SSPL) due fo them.

Shri Umakant Mishra informed that M/s. Titagarh Wagons Title Suif No. 126 of
2023 before the Ld. 3¢ Civil Judge (Sr. Division) at Barasat has been heard on
24 July, 2023 and no relief was granted to M/s. Titagarh. M/s. Titagarh
representative informed that they have challenged the matter. in Hon’ble High
Court of Calcutta and this matter is now listed for mentioning through the
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advocate on record on 250 August, 2023. However, Shri Umakant Mishra
informed that they are not in knowledge of any such action/intimation either
from M/s. Titagarh or from Hon'ble Calcutta High Court on this account.

EDRS(S), Railway Board again suggested to both the parties to sort out the
differences with mutual dialogue and understanding, however, representative
of M/s. Titagarh requested to wait for Hon'ble Calcutta High Court’s directive in
this regard as the matter is already sub-judice.

Shrr Umakant Mishra and M/s. Titagarh wagons Lid., were asked fo inform
further developmen s, if any, in this regard to Rarlway Board in wrrtrng through
ooe-mail :
S Reply from M/s Trtagarh Wagons Ltd hava been reoerved on 19. 09 2023
" “wherein, they have requested to let the law be allowed fo take its own course
srnce the. matter is sub judroe before the court of competent jurrsdrctron

& -"_':'_However no reply from Shri Umakant Mrshra has been received til date

: . -Tne__l\rhmstry ot Defence (Department of I\/illltary Affalrs) m '[hf‘it’ act:on iakon'
have submztted as foIIows ; S ERRE e e Eo

"As recommended by the Commrttee Au HQS conducted two trrpartrte.
" meetings under the chairmanship of Air Commodore, Armament and Safety
s Equrpment (ASE) on 215 September, 2023 and 05" October, 2023 with both

- firms viz., M/s. Trtagarh Wagons Limited (TWL), Ko lkata and M/s. Shree Sai
”PUJa Enterprrses Kolkata to resolve the payment dispute between them.
Despite repeated efforts by Air HQ, the dispute between both the firms is still

. unresolved. Both the parties. made counter. claims: - M/s. Shree Sai.Puja

* Enterprises stated that a balance amount of Rs. 5.18 crore (a,oproxrmate Iy} is
due for payment by Mis. TWL to them, whereas, M/s. TWL countered that
there is no amount due for payment to M/s. Shree Sai Puja Enterprises: -
Representative of M/s. TWL has also informed that their Company has filed a
Title Suit in Barasat Court praying for a decree and a perpetual injunction
against Shri Umakant Mishra. As the matter before Barasat District Court was -
adjourned on several dates, M/s. TWL has also filed an appeal before Hon'ble

- High Court of Ca/cutta with an injunction application. The maitter is now sub—

judroe
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Observations/Recommendations

Ensuring timely payment fo the Micro and Small Enterprises

12_. The Commlttee after conductmg metrculous exammatron of various
|ssueslpomts raised in the representatlon of Shrr Umakant Mishra requesting
. for release of payment by Trtagarh Wagons Limited |n Irght of the comments
furmshed by the Mrnrstry of lllllcro Small & Medrum Enterprrses thereon had
pomted out that the issue of delayed payment of dues bemg one of the major
post sale problems particularly m case of the Mrcro and Small Enterprrses
(MSEs) pose as a threat to the growth and development of the IVISME Sector as
a whole. and therefore needs unmedrate attentron of the Government and other
: stakeholders ln th;s context the Commlttee whrle underscormg the role of -
| Government as an effectwe and effrcrent factlrtator m creatmg a cenducwe: |
envrronment for MSME bu.nnesses to thrrve had suggesxed that the.
Government must 1ntervene through appropr:ate policy measureslformulatrons
for effect;ng prompt payment to the MSEs so that farr and transparent dealrng
in the matters of payment as well as friendly relatlons amongst Mrcro and Small
Enterprrselentrepreneurs can be ensured whrch are mdeed key to the
success of any bus;ness In this sequel the Commlttee had urged the Mlnistry
of M;cro, Small & Medium Enterprlses to ensure strict complrance of the
relevant p';'r'o'vis‘ion‘(s) under the Micro, Small and Medium En*erpnses
Development (MSMED) Act, 2006 and the Rules, Gurdel:nes lnstructrons etc.,

made thereunder regardrng delayed payments to the Micro and Small
Enterprises (llllSEs). The Committee had further recommended that the Office of

. the Development Commissioner for Micro, Small & Medium Enterprises should
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constantly monitor the implementation of various policies and programmes of
the Government for the promotion and development of MSMEs in the country.
Besides, the Committee had also recommended that the Ministry of Micro,
Small & Medium Enterprises should liaise with the Departments concerned of
the Central and State GovernmentslPSUs in order to ensure that the Micro and
~ Small Enterprises Facilitation Councils, which act as Conciliator or Arbitrator
-~ for settiement of outstanding dues between the ‘Parties’, are eftectively working
and are. bemg mon:tored properly and constantly, both at the Central as well as
-at- the State Ievels ln addition - to these the. Mimstry should aiso rssue
necessary Gurdelmes Instructions, etc to. all the Central Mrn:strlesl_
Departmentleentra! PSUs and a!so to the State Government Departments-
concerned for resolutron of issues regardmg non- paymentldelayed payment of
dues to MSEs rn a trme bound manner whlle ensurlng that the detallslstatus of;. |

"the same are updated on the MSME SAMADHAAN Web Portal on. a regular.

basrs

1 3 The Commrttee on Petltrons to their utter dlsmay, note that although the
| Lommlttee had presented their 49”‘ Report on the subject to Lok Sabha on 9
August 2023 wherem observatronslrecommendattons were made on the
number of issues raised in the representatzon of Shri Umakant Mrshra and also
urged the Mlnrstry of Railways (Railway Board), the Ministry of Defence -
(Department of Military ‘Affairs) and the Ministry of Micro Small & Medium
Enterprlses to take necessary action thereon and apprsse the Commrttee‘

accordrngly, wrthm three months of presentatlon of their Report to the House
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the Ministry of Micro, VS‘maII & Medium Enterprises have not submitted.their

Action Taken Replies in the matter, even after a lapse of s_tipulated time period.

14, The Committee are, *herefore unhappy over the non- senous attltude of
the Mmlstry of Micro, Small & Medium Enterpnses resultmg into mordmate-‘
delay on their part in furnishing Action Taken Replies, in resp_ons'e to
observationslrecemmendations' made by the Committee in their 49t Repert

Instead of - takmg a proactwe approach in: the matter the - Mmlstry ‘had
mamtamed an mtrigumg szlence on ‘the issue ‘of wnder publlc mterest The
Commlttee whlie takmg strong exceptlon to the fa:lure of the Mmlstry in

furnlshmg the Actlon Taken Rephes on the' observationsl recommendatlons:j
made by the Comm;ttee on Petltlons |n thelr Report ina t:me bound manner _
expect that the observatlonslrecommendatlons made by a Parllamentaryf_'_
Comrmttee should be considered WIth due alacrity and a detalled Actlon Taken .
Noteiseplzes thereon be furnlshed within the stlpulated tlme for cons;derat[on

and perusal of the Commlttee

15. "~ Notwithstanding non-fulfilling of the procedural requirement as stated
above, the Committee wish to 'fe:ite_rate'} that the Ministry of Micro, Small &
Medium Enterprises should at least now, take all necessary and appropriate
measures/steps to ensure strict compliance of the relevant provision(s) under
the Miero, Smal-l and Medium Enterprises DeVeIop'ment (MSMED) Act, 2006 and
‘the Rules, Guide!ines, Instructions, etc., made thereunder regarding delayed
_payments to the Micro and Small Enterprises (MSEs). In this sequel, the

Committee once again recommend that the Office of the Development
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Commissioner for Micro, Small & Medium Enterprises should take proactive
measures te constantly monitor the implementation of various policies and
programmes of the Government for the promotion and development of MSMEs
in the country. Besides, the Ministry of Micro, Small & Medium Enterprises
should take appropriate -and necessary action for establishing' better co-
ordination with the Departments concerned of the Central and State
Gove_l_'_nmentsIP-SUs for ensuring that the Micro and Small Enterprises
Fac_il_t__tat__io_n __Coun_eils_.f_u__nctio_ning under them, are -e_ftectiv_ely working and are
belpg .m_onitered_p'reperl_y_ and constantly, both at the Central as well as at the
. State 'Iev'e.!e .In additien to the above, the Ministry should eiso issue ne.cessery
| Gunde!mes Instructlons etc., to all the Central IVI:ntstr:eleepartmentleentraI
PSUs and also to the State Government Departments concerned for resolutlon__

: of |ssues regardmg non paymentldelayed payment of. dues to MSEs in a time
bound manner while ensurmg that the detallslstatus of the same are. updated-'
on the MSME- SAMADHAAN Web Portal on a reguiar basis.. The Commlttee_

would like to be apprised of the necessary measureslsteps taken or proposed

to be.-t_ake.n._.;by.-_the-_Ml_n.l._stry,_ln-_t_h.ls regard.

Ensurmq prompt payments fo the Sub-Contractor(s) by the Mam Contractor m
the MSME Sector .

16. The Committee while suggesting that whenever the Main Contractor
enters into any formal agreement with-the Sub-Contractor(s) for execution of
work or supply of goodelservices, it should be ensured by the Government
Authorities concerned that the agreement shall clearly define the scope of work

supposed to be carried out by the Sub-Contractor(s) besides the terms and
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cond:t;ons in regard to payment in an unamb;guous manner had recommended
that the llllmlstry of Rallways (Rallway Board) and the Mlnlstry of Defence
(Department of Military Affairs) should explore the feasibility for formulatmg a
mechamsm whereby, the Principal EmployerIBuyer could obtain a wrltten
declarat[on from their Main Contractor(s) to the effect that the payments are
refeased promptly to their Sub- contractor(s) failing which legal action would be
lmtlated agamst them mcludmg black- llstlng of such errant Contractor(s) In
thls context the Commlttee had pomted out that such mechamsm would
- "fcertalnly act on one hand act as a deterrent for such errant Contractor(s) who"
dellberately delay the release of payments to their Sub contractor(s) whlch
_eventually cause unnecessary delay m executlonlsupply of contracted workl-
'goods and semces and also compromlse quahty thereof and 'on’ the other:-_

hand lt would also act as a protectwe shreld for- the vulnerable Sub

;centractor(e) who do not fmd mentton in “the: ContractlAgreement Iecuments”

between the Prmmpal EmployerlBuyer and the Maln Contractor(s)

1'7':_. In thls sequel, the Committee had further recommended that the Mrn;stry
of Raliways (Rallway Board) and the llllmtstry of Defence (Department of Military
Affalrs) should ensure that the Rules/Guidelines regardmg paymente to lllllcro'
and Small Enterprise under the MSMED Act, 2006 and tnstructronsll\lotlflcatlons
issued by the Ministry of Micro, S_mall and Medium Enterprlses from time to
time s_hould be scrupulously followed and at the same . time, -their
implementation should also be monitored constantly by the Organisationsl
PSUs under their control. The Committee, in this connection, had suggested

that the Ministry of Railways (Railway Board) and the Ministry of Defence
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(Department of Military Affairs) are required to work out on a workable
mechanism to bring in transparency and resolving complaints related to |
payments to the Micro, Small and Medium Enterprises hired by the

Organisations/PSUs under them in a time bound manner.

18. In. response to the above recommendations of the Committee, the
~ Ministry of Railways. (Ra:lway Board), in their action taken reply, have submrtted
that the issue of non- payment of bills of Shree Sai PLija Enterpnse (SSPE) by

M!s
Raliways [S not mvolved in this case. However as dlrected by the Hon'ble.

"tagarh Wagons Ltd (TWL) iS thelr internal matter and Ministry of

Commlttee on Petltions medrat;on efforts through meetlnqs were carried out by
Mlnlstry of Railways but both the ‘Parttes malntamed therr stand vnth riarmsl_ :
counter claimsl Iegal recourse belng taken by thern '

19 On the other hand the Mrnlstry of Defence (Department of Mlhtary_..
Affan's) |n the|r actron taken rep!y, have submltted that as pe rthe extant_
provrs'_ons of Government procurements sub Ietting of Government contracts. '
is not allowed and s:nce the lssue pertains to all the M;nlstnes of Government-
of Indla the Competent Authortty may. be dlrected to Iook mto the aspect of
authonz;ng sub-elett;ng in _Government contracts and thereatter, to also
consider rncorporatlon of a clause in the Government contracts for obtarnmg a
written declaratlon from the Main Contractor(s) as recommended by the
Commlttee Further the Mlnrstry of Defence have ensured that the

RuleslGurdehnes regardmg payments to MIC]‘O and Small Enterprlses under the

MSME Development Act 2006 and fnstructlonsINotlflcatlons |ssued by the
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Mlnlstry of Micro, Small and Medium Enterprises from time to time. are
sc.rupulously followed by all the Services and Organizations under its
administrative control. 'For the purpose, a monthly_retu'rn is sought from all
organizations_lsubordinateoffices indicating summary of pa'ynients pending as
on 1st of 'ev'ery month to Micro, Small and Medium Enterprises (MSNtE) which
are due beyond 45 days of supply/services provided. In thls connection, the
Mmrstry of Defence have informed the prescnbed format also reqwres to
mdlcate reasons for pendency and steps taken to facmtate early release of due
payments to MSMEs besrdes the status of payments is centraliy momtored onE |

regular basrs by Mrmstry of Defence (Fmance)

Upon perusal of the actlon taken reply furnlshed by the Mmrstry of | _. :
- Ra;lways (Rallway Board), the Commlttee are constralned to note that the_ﬁi _'

Mlmstry have. merely rerterated thelr earller posmon statlng that the issue of
| non payment of bllis of Shree Sal Pu;a Enterpnse (SSPE) by Mls Tltagarh'
Wagons Ltd (TWL) 1s their znterna! matter and Mlnrstry of Rarlways is not"
mvo!ved m thls case Although med[atron efforts through meetmgs W|th both
the partles were carrred out by Mimstry of Rallways but to no avall In thls |
regard the Commlttee observe that the Mlnlstry of Rallways (Rallway Board)
are convenlentiy shying away from their reSponSIblhtres in terms of taking any
| correctwe measures by formulating and lncorporatlng a prowsron whereby, the
Principal Employer/Buyer could obtain a written declaratlon from thelr Main
Contractor(s) to the effect that the payments are released promptly to their Sub-

“Contractor(s), failing which legal action would be initiated against them
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- momtored on a regular bas:s S —

including' black-listing -of such errant Contractor(s} in order to protect the

interests of the vulnerable Sub-contractor(s).

21, The Committee are though satisfied to note the assurance given by the
Ministry of Defence (Department of Military Affairs) that the Rules/Guidelines
regarding payments to Micro and Small Enterprises under the MSME

Deve!opment Act, 2006 and lnstructlonslNotrfrcatrons issued by.the Mrnrstry ef

Mrcro Small and Med;um Enterprrses from time to. trme are being followed by

ai! thez;ﬁ_Servrces and Organrzatlons under their admfnrstratrve control The_

Commrttee are. further satrsfred fo. note that a monthly return on. the due_

payments to the M;cro Small and Medrum Enterprrses (MSME) are sought from

al! therr organu.atronsfsubordmate offrces and the . tatus of payments rs_

22 The Commrttee however would lrke to pomt out here that the success of
any hrgf projerts berng undertaken by any Govemment Organrsatron heavrly.-
depends upon the unmterrupted supply of goods and servrces provrded by th(,
Sub Contractor( } who are. generally from the MSMEIM&)E Sector throuqh the
Marn Contractor( ) tn such a scenarro it shouid be the endeavour as well as
moral responsrblhty of the Government to safeguard the interests of Sub-

Contraetor(s) as well by ensurmg their legitimate clalms are not Ieft unheeded

_ and grrevances related to trmely payment of outstandmg dues are settled

amrcably and urgently In order to grve the above strpulatlon a shape of
statutory oblrgatron the Commrttee would llke to rerterate therr eari:e.

recommendatron that the Mmrstry of Rarlways (Raalway Board) and the Nirnrstry.
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of Detence (Department of Mrtltary Affairs) whlle revrsrtmg their emstrng
practice shouid take necessary action for tormulatmg a mechanism whereby,
the Principal Employer/Buyer could obtain a written declaration trom their Main
Contractor(s) to the effect that the payments are released prornptly to their Sub-
Contractor(s) fallmg which legal action would be |n|t|ated agamst them
mcludmg black- -listing of ‘such errant Contractor(s) In this sequel the
Commlttee further recommend ‘both the Mlnlstnes ‘that the extant
RuleslGuldelznes regardmg payments to Mlcro and Smalt Enterprlse under the
MSMED Act 2006 and InstructlonslNotlfrcatlons lssued by the Mlnlstry ot Mtcro

Small and Medlum Enterpnses trom tlme to tlme should be fol[owed

'scrupulocsly whlle ensurmg the|r effectwe rmptementatron in” the’".,-

GrgamsatronslPSUs under thelr control The Commlttee would Ilke to be
' apprlsed o*f the necessary measureslsteps taken or proposed to be taken by the |

I\lhnlstry in thrs regard a

: Efforts for out-of-Court settlement of the drspute between M/s TWL and Mis.
- SSPE R .

23, The Commlttee whrle acknowledging the efforts made by the Mlnlstry of
Rallways (Rallway Board) and “the Mm:stry “of Defence for mwtlng the
representatwes of M/s. Tltagarh Wagons Limited and’ Mls Shree Sai Puja
Enterprlse and arrangmg meetmgs for settlement of payment related drspute at
their behest had urged the Mlnlstry of Rallways (Rallway Board) and the
Ministry of Defence (Department of _Mllltary Affairs) to’ adopt a tegally acclaimed
“approach by way of again inviting the representationist, Shri Umakant Mishra,

- 'the Proprietor of Mis. Shree Sai Puja Enterprise and the Senior Executives of
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W/s. Titagarh Wagons Limited and arrange a meeting under their aegis so that
their respective claims can be verified and the long drawn payment dispute
between them can be resolved amicably once and for all through mediation and

hegotiation and also up to the satisfaction of both the ‘Parties’.

24. In response to the above recommendation of the Committee, the Ministry
of. Rarlways {Railway Board), in their action taken reply, have informed that a
meetmg to resolve long drawn payment dispute through medzatron and
negotiatlon to the satrsfact:on of both the parties was conducted on 24t
August_;___'_023 in the chamber of EDRS(S), Rallway Board, llllmrstry of Rarlvvays ;
Durmg the sald meetmg, Shri Umakant Mishra had informed that he. had met the- .
-»Authorltres concerned m the office. of M/s. Titagarh and handed over all h15:

: legmmate clarms for settlement upon whrch verbal assurance was grven by

Titagarh offlcrals for makmg due payment after consultatron W|th therr Topt”
Management but o progress has been made ;n thls regard However the-
representative of llllls Trtagarh had denred any assurance of payment of any.'
amount fo Shl‘l Umakant Mishra as nothmg was found to be payable and stated_:
that on the contrary, there is counter clarm of return of advance payment wrth.
applrcable interest from llllls Shree Sal Puja Enterpnse (SSPL) due to them As
per the lllhnlstry of Rallways (Rallway Board) Shrl Umakant llll;shra had
mformed that W/s. Titagarh Wagons had flled a Title Surt No 126 of 2023 before
the Ld 3rd CIV!I Judge (Sr. Dzvrsron) at Barasat whlch was heard on 24th July

2023 however no relief was granted to Ms. Titagarh. However as per Nlls

Tltagarh representatlve, they have challenged the matter in Hon ble H|gh Court

of Calcutta and the matter was listed for mentlonmg through the advocate on
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record on 25 August, 2023. On the contrary, Shri Umakant Mishra had
' informed that they are not in knowledge of any such actionfintimation either
from M/s. Titagarh or from Hon’ble Calcutta High Court on this account. The
_ Committee were further informed that the EDRS(S), Railway Board' had again
suggested to both the parties to sort out the dtfferences with mutual dralogue
and understandrng, however, representatwe of M/s. thagarh had requested to
wait for Hon’ble Calcutta ngh Court’s dlrectlve(s) in thls regard as the matter is

already sub judlce

25 The llllmlstry of Defence (Department of Mrlrtary Affalrs) in thelr actlon
taken reply, have mformed that Alr HQs had conducted two trrpartlte meet:ngs'
under the Chatrmanshlp of Arr Commodore Armament and Safety Equrpment-
(ASE) on 21st September 2023 and 05“1 October 2023 wrth both the frrms vrz
Illlls Titagarh Wagons lerted (TWL), _Kolkata and llllls Shree Sal Pu;a
Enterpnses Kolkata to resolve the payment drspute between them However
desp;te repeated efforts by Alr HQ the dlspute between both the flrms is still
unresolved The Commtttee were further mformed that both the ‘Partles made
counter clalms wherem Mis, Shree Sal Pu1a Ehterprlses had stated that 3
balance amount of Rs. 5.18 crore (approxrmately) is due for payment by Mis.
TWL to them whereas M/s. TWL had countered that there is no amount due for
payment to MIs Shree Sar Puja Enterpnses In this connectlon the Commlttee
were also informed that as per representatwe of M/s. TWL, their Company had
filed a Title Suit in Barasat Court praying for a decrée and a perpetual injunction
against Shri Umakant Mishra and as the'matter before Barasat District Court

was adjour‘ned on several dates, M/s. TWL had also filed an appeal before
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Hon'ble High Court of Calcutta with an injunction application and the matter is

now sub-judice.

26.  Juxtaposing the information furnished by the Ministry of Railways
(Railway Board) and Ministry of Defence (Department of Military Affairs) in
response to the Committee's recommendation on finding “ouf an amicable
reso%utioh_ of paymen{ dispute be~tween M/s, 's‘WL and NUS SSPE throﬂgh )
media’cion and negatiation, the Commiiites acknowie 1ge the EIfOI"tS made by -

both . tha-Mmlstnes for bringing boin the ‘Parties’ togPther for amlcab!e;'

se;ﬂemem of thafr Iong drawn payrnent related dlspute En th|s context e

| Commmee are, however, constrained to note that a relatively reso!vabie dlspute .
has been unnecessarily stretched, which could otherwrica have been Sc,{:tled
tmougn tmely mterveﬂtlon of the Authorities cor ,er-r-d of the Ministries of
Ranw ys (Rallway Board) and Defence (Departient of i\m!ndry Affatrs) Aéihe
mant_er;sta‘n_dsa s-ub-judf_ce at present, it _hzss_leaa* into < long drawn dl.Spu.te. At
this juncture, the Committee however, would like to recommend that both the
Ministr.i;}es should ‘at"ieast once again make =ffnris ‘tow,.}rﬁlss f}ri-ln'girfg both the
‘Par‘ties: ‘together while impressing tham to rescive L"‘ noatter As <;ut~of:-co=§r;;
setﬂemem, up to the acceptance and satisfacdon of both the r?"af'i“ie 3 The

Commnt ge trust that genuine effcsrts by the Mms:rms in this direction woufd
certam!y bring out a positive outcome leading to final settlement of the dispute.
To this extent, the Commitiee would also like to sugyest that the Ministryr o}‘
Rai!ways (Railway Board) and Ministiy of Defence (D'epartme.nt of Military
AfldH‘S) ‘may bring out an appropriate and comprehensive SOF in regard to

payment of Contractors/Sub-Contractors in order to ohviate snc.h
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entanglements in future as part of ease of doing business initiatives, which
- would undoubtedly boost the morale of the entrepreneurs in MSME/MSE Sector
- as well as increase the trust and confidence amongst them and ultimately

improve overall business environment

NEWDELHI, R . ‘HARISH DWIVEDI,
S FRR T . S " . .Chairperson,
SRS Committee on Petitions.
02 February, 2024 | e
13 Magha, 1945 (Saka)
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Arnexure.

MINUTES OF THE THIRTY-FIRST SITTING OF THE COMMITTEE ON PETITIONS
(SEVENTEENTH LOK SABHA)

The Committee met on Friday, 2 February, 2024 from 1500 hrs. to 1630 hrs. in Room
No.117, "B’ Block, {Chairperson’s Chamber), Parliament House Annexe Extension, New Delhi.

PRESENT
Shri Harish Dwivedi - Chairperson
MEMBERS

Prof. Sanjay Sadashivrao Mandlik
Shri P. Rabindhranath

Shri Brijendra Singh

Shri Sushil Kumar Singh

Shri Prabhubhai Nagarbhai Vasava
Shri Rajan Vichare

N wN

SECRETARIAT

1, Shri Raju Srivastava - Joint Secretary
Shri Tenzin Gyaltsen - Deputy Secretary

2 At the outset, the Hon'ble Chairperson welcomed the Members to the sitting of the
Committee,

3. The Committee, thereafter, took up for consideration the following Draft Reports :-

o XXXX XXXX XXXX XXXX

i XXXX XXXX XXXX XXXX

i) XXXX XXXX XXKX XXXX

iv)  XXXX XXXX XXXX XXXX

v)  Action Taken by the Government on the recommendations made by the
Committee on Pefitions (Seventeenth Lok Sabha) in their Forty-Ninth Report on
the representation of Shri Umakant Mishra requesting for release of payment by
Titagarh Wagons Limited.
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4, After discussing the above mentioned Draft Reparts (3 Original Report and 2 Action
Taken Report) in detail, the Committee adopted all the five Reports without any madification.
The Committee also authorised the Chairperson to finalise the Draft Reports and present the
same to the House. :

5, XXXX XXXX XXXX XXXX

The Committee, then, adjourned.
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